421 Appropriation (No. 2)
Bill, 1985

the financial year ended on the 3ist
day of March, 1983, in excess of the
amounts granted for those services and
for that year."

The Motion was adopted.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): 1 introduce** the
Bill.

I beg to move** :

“That the Bill to provide for the authori-
sation of appropriation of moneys out
of the consolidated Fund of India to
meet the amounts spent on certain ser-
vices during the financial year ended on
the 31st day of March, 1983, in excess,
of the amounts granted for those ser-
vices and for that year be taken into
consideration.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to provide for the authori-
sation of appropriation of moneys out
of the Consolidated Fund of India to
meet the amounts spent on certain
services during the financial year ended
on the 3Ist diy of March, 1983, in
excess of the amounts granted for those
services and for that year, be taken into
consideration.”

The Motion was adopted.

MR. DEPUTY-SPEAKER : Now we
take up clause-by-clause consideration.

The gnestions :

““That Clauses 2 and 3 and the Schedule
stand part of the Bill.”

The Motion was adopted.

Clauies 2 and 3 and the Schedule were
added to th: Bill.
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Clause 1, the Enacting Formula and the
Title were added 10 the Bill.

SHRI JANARDHANA POOJARY : 1
beg 1o move

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill be passed.”

The Motion was adopred.

—— e

18 08 brs.

*SUPPLEMENTARY DEMANDS FOR
GRANTS (PUNJAB), 1984-85

[English]

MR. DEPUTY-SPEAKER : The House
will now take up item No. 27.

Discussion and voting on the Supplement-
ary Demands for Grants in respect of
the Budget for the State of Punjab for
1984-8S.

Motion moved :

““That the respective Supplementary sums
not exceeding the amounts on Revenue
Account and Capital Account shown in
the third column of the Order Paper be
granted to the President out of the
Consolidated Fund of the State of
Punjab to defray the charges that will
come in course of payment during the
year ending the 3ist day of March,
1985, in respect of the following
demands entered in the second column
thereof :

Demand Nos. 10, 11, 12, 14, 16, 18, 19,
20, 24, 25, 26, 29, 31, 33,
34, 37, 39 and +0.

*#]atroduced/moved with the recommendation of the President.
*Moved with the recommendation of the President.

——
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Supplementary Demands for Grants (Punjab), 1984-85
Submitted to the Vorte of Lok Sabha

No. of Name of Demand Amount of Demand for Grant
Demand Submitted to the Vote of the
House
2
Revenue Capital
(Rs.) (Rs.)
10 District Administration 2,00, 00,000
11 Police 2,80,21,000
12 Jails 1,18,25,000
14 Miscellaneous Services 2,55,12,000
16 Education 1,77,54,000
18 Medical and Public Health 50,00,000
19 Housing and Urban Development 4,43,45,000
20 Information and Publicity 1¢,00,000
24 Planning and Statistics 14,00,000
25 Co-operation 1,72,81,000 29,24,000
26 Agriculture 3,38,60,000 67,00,000
29 Animal Husbandry 8,00,000
3 Fisheries 2,00,000
33 Community Development 18,02,000
34 Industries 64,40,000 1,70,00,000
37 Road Transport 3,00,00,000
39 Irrigation, Drainage and Flood Control 78,50,000
0 Buildings 2,00,00,000 5,01,05,000
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PROF. SAIFUDDIN SOZ (Baramulla) :
Can we not take it up tomorrow, Sir ?

MR. DEPUTY SPEAKER : We have
already decided. Now you may move your
cut motion. You have already given notice
of the cut motion. You may please move it.

PROF. SAIFUDDIN SOZ : 1 beg to
move :

“That the Demand for a Supplementary
Grant of a sum not exceeding Rs.
2,80,21,000 in respect of Police (Page ?)
be reduced by Rs. 100.”

[Need to bring normalcy in the State
through negotiations] (1)

“That the Demand for a Supplementary
Grant of a sum not exceedimg Rs.
1,18,25,000 in respect of Jail ( Page 3) be
reduced by Rs. 100.”

[Need to pursue the policy of peaceful
negotiations ] (2)

MR. DEPUPTY SPEAKER : The
Supplementary Demands for Grants in
respect of the Budget for the Stats of Punjab
for 1984-85 and the Cut Motions moved are
before the House.

Now, Shri Satyagopal Misra.
SHRI SATYAGOPAL MISRA (Tamluk):
I shall speak in Bengali.

PROF. N.G. RANGA (Guantur) : How
long are we sitting, Sir ?

MR. DEPUTY-SPEAKER : Upto 70’
clock. We have already decided.

[Translation)

SHRI SATYAGOPAL MISRA
(Tamluk) : ** Mr. Deputy-Speaker, Sir, I
rise to support this Bill, though unwillingly

. aa

(Inserruptions)

Grants (Purjab), 1984-85

[Englisk]

AN HON. MEMBER : Translation is
not audible.

MR. DEPUTY SPEAKER : Please wait.
I am looking into it. Now, Shri Sultanpuri.

[Translation]

SHRI K.D. SULTANPURI (Simla) :
Mr. Dzputy-Speaker, Sir, I rise to support
the supplem=ntary demands presented here
in respect of Punjab. The situation in
Punjab took such a turn that elections for
Parliament could not be held there. So far
as the economic condition of Punjab is con-
cerned, our Government have invested a lot
of monpey in Punjab for its proper develop-
ment. This is the reason why Punjab is con-
sidered a leading State in the fGeld of
agriculture and industry. Our Government
had 1o deploy Army in Punjab to control
the situation there. Even our Prime Minister
was assassinated in the same situation. Ouc
leader, Mr. Rajiv Gandhi has said that stern
action would be taken against those who
resort to violence. [ think, unless we take
such a step, this country cannot be kept uni-
ted. The Members of Parliament who have
been clected to this House have kept itin
mind that India’s integrityand unity have to
be maintained. All the industries in Punjab
are running in loss. The people of that State
feel that market for their production is
diminishing. Himachal Pradesh has sacrifi-
ced much for the Bhakra Dam Power Pro-
ject so that it could develop. Similarly,
Kashmir has also sacrificed much for its
development. The waters of all the rivers and
streams of our State flow into the ficlds of
Punjab. Had the law and order situation
been controlled earlier, as has becn done
now, such a situation would not have arisen.
Barlier, the opposition used to say that as a
result of conspiracy of Congress, people walk
in Punjab with arms in their hands. When Op-
position was asked, they said that there were
no arms io the Gurudwara of international
fame and as such there was no danger. But
when it came to light that there were extre-
mists in the Gurudwara and arms were

**The speech was originally delivered in Bengali.
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being collected there in large quantity, they
started dividing Hindus and Sikhs. Whose
conspiracy was this 7 Conspirators have
gone to their homes. Punjab is a neighbour
State of our Himachal Pradesh. Whatever
happens in Punjab aff>cts Himachal Pradesh
also. Neither Himachal Pradesh nor
Haryana have got the parts of Chandigath
which were to be given to them. We said
that our share may also be given to
them. If there is peace in Punjab, the whole
India remains quiet and our Northern India
remains quiet. We have to keep in mind that
had the mopey spent on maintaining law
and order in Punjab been spent on welfare
measures, the condition of that State would
have been different. In that case elections
would have been held there also and the
representatives of that State would have
been here with us. In the elections held in
1980 only one Member of Akali Dal could
get into this House and others could pnot get
elected,

So far as Anandpur Sahib Resolution is
concerned, it will not be conducive to the
uaity of our country. Our leader has already
said that this Resolution would not be acce-
pted, bzcauss w2 want th2 country’to remain
united. Our Congress Government want to
maintain the unity of the country. If Akalis
waaot to  uphold the iategrity of the pation
then talks can be held with them with
open mind. They would also have to
make efforts to keep the country united.

I would like to mention one thing more
here. In Punjab, industries have developed,
expanded and flourished. In comparison
with the rest of the country, Punjab is the
most developed in respect of industries. But
I would like to draw your attention towards
roads and bridges. There is a big river which
flows from Anandpur Sahib near Ropar
towards our Nalagarh Region and Punjab as
well as Himachal Pradesh have to face
heavy losses every year due to that river.
Therefore, Punjab Government should ear-
mark more funds, so that a bridge may be
constructed from Anandpur to Dobhote In
addition, Government of India should make
efforts to renovate the railway track from
Sarhind to Nalagarh, which is the neigh-
bouring area of Punjab and which is adja-
cent to my constituency. This railway track
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was earlier used for the trapsportation of
stones from Puanjab. The Britishers bad dis-
mantled it. I want that Government of India
should re-lay the line and commission it.

With these words, I support the demands
which have been presented and Mr. Deputy
Speaker, Sir, I want to congratulate you as
you are new to this office and because you
ring the bell promptly. Even now you have
rung the bell. Therefore, I strongly support
these demands and also thank you.

SHRI GIRDHARI LAL VYAS
(Bhilwara) : Mr. D:zputy Speaker, Sir, I
rise to support the supplementary demands
for grants in respect of Punjab presented
in the House. A major portion of the
demands, submitted by the hon. Minister
today, relate’ to law and order.
Thesc funds have been provided to streng-
then the agencies which are functioning
there to maintain law and order. This is
necessary also, because it is the result of the
efforts made by the Government to control
the extremists and secessionists who are
operating in and around Punjab that today
there is peace in Punjab and other arrange-
ments are also working well Had such an
action not been taken, foreign powers
and their collaborators in India would have
succeeded in separating that State from our
country, But we should appreciate the for
sightedness of our late leader, Shrimati Indira
Gandhi who sacrificed her life to maintain
the unity and the integrity of this cou-
ntry. Tod:y we are very grateful to her. She
should be praised for what she did. There-
after, our leader Rajiv Gandhi Jiwhois a
young Prime Minister, when he was not the
Prime Minister, had annouonced in Parlia-
ment that they had all rights while in India.
If they want Right to Equality, we are pre-
pared to hold talks with regard to their
problems but we shall nnt allow
secessionist tendencies to grow. We shall
not tolerate such activities even for a minute.
Today our leader Shri Rajiv Gandhi, who
is the Prime Minister of the country, has
taken steps to maintain the integrity of
India. Punjab is an integral part of India.
No power of the world can separate it from
us. No doubt, in order to solve the prob-
lems, to mitigate the difficulties we would
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hold discussions with people and find out
solutions.

Mr. Sultanpuri has just now said that pre-
viously opposition parties had supported
Akalis and had said that Government
should accept. their demands. But those
demands included such demands as
could not be accepted. We accepted their
religious demands and with regard to their
other demands, we had said that Chandi-
garh issue would be referred to a Tribu-
nal and a judge of the Supreme Court or
High Court would decide the matter about
territory. But we would never like to talk on
such demands as relate to separation of
Punjab from the rest of India. We would
also not encourage the presentation of such
demands here.

Yesterday also I had stated that a number
of people had asked the Government a num-
ber of times to accept the demands of Akali
Dal.Whenever discussions bave been held on
Punjab, they have said that the demands of
Akali Dal may be accepted and peace may
be established there. The demand to sepa-
rate Punjab from the rest of India can never
be accepted. Whatever is said by the opposi
tion parties in regard to this type of demmand,
it cannot be accepted. These people have
always been inciting and provoking them.

It has been their constant endeavour to
disrupt peace and unity of the country.
Constant efforts have been made to divide
us. Therefore, the demands submitted by

them are not proper.

All types of complaints regarding police
personnel deployed to maintain law and
order there should be redressed by the

Government.

You must have noted the allegations made
against the police when the Akali Dal agita-
tion was going on. The police was not able
to take any action against those who were
responsible for spreading terror, committing
murders and killing innocent people. There-
fore, the police should be reorganised to
ensure that in future they do not dare
demand separation of Punjab from India.
Steps should be taken to ensure that the
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police use able to take suitable action

against these people.

1 would like to request the hon. Financs
Minister to sanction necessary funds so that
the police could be reorganissd. Steps should
be taken to ensure strict action against peo-
ple disrupting law and orders, killing inno-
cent people anc who want to separate Pun-
jab from us. We have developed this State
by spending crores of rupees. It is one of the
most developed States. It has the highest
per capita income. It has got the maximum of
small and large scale industries. Government
of India have developed this State by spend-
ing huge money on construction of dams,
setting up power plants and big industries.

PROF. SAIFUDDIN SOZ : ...........
(Interruptions)

SHRI GIRDHARILAL VYAS: Prof. you
fanned the fire. You held camps for them in
Kashmir and tried to instigate them. These
elements have been taking shelter in Kash-
mir also. Strict action should be taken
against those who want to separate Kashmir
from us. Action should be taken not only in
Punjab but in Kashmir also. Action should
also be taken in those States where the peo-
ple want to separate those States from the
country.

(Interruptions)
[English)

PROF. SAIFUDDIN SOZ : Yesterday I
had said that his speech should be expunged.
It was not agreed to. This is nothing but
untruth.

[Translation]

SHRI GIRDHARI LAL VYAS : The way
your Government, Farooq Abdullah’s
Goverpment, encouraged the extremists,
that should be strictly dealt with.

T would like to request the hon. Finance
Minister that he should fulfil the demand for
reorganising the police and maintaining law
and order. For this purpose, the Department
should sanction whatever funds are required.
Let us have a Punjab which may take the
country forward. With these words I con-
clude my speech.
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*SHRI SATYAGOPAL MISRA (Tamluk) :
Mr. Deputy-Speaker, Sir, the supplementary
demands for grants in respect of Punjab is
under discussion in this House. I rise to
support it, though against my will. There
are two reasons for my unwillingness. The
first is, that these demands were to be
discussed in the Punjab Assembly. But since
the assembly there is not functioning, this is
being discussed here in the Lok Sabha. The
second reason is that even in the Lok Sabha
there are no elected representatives from
Punjab. Two members of the last Lok Sabha
elected from Punjab, have come back in this
Lok Sabha also but they have been re-elected
from Rajasthan this time. Therefore while
debating the supplementary demands of
Punjab, this question naturally arises and we
will all jointly hope and pray that peace and
calm may soon return to Punjab and their
clected representatives may join us through
peaceful elections and in Punjab also a
democratically elected popular Government
may start functioning soon. The happenings
in Punjab have been discussed here in great
detail. The Government of India have also
published a white paper in this connection.
But, Sir, it is a matter of regret that all those
who are participating in this discussion to-
day have not gone through that white paper
at all. They are constantly criticising the
various opposition parties without rhime or
reason.

The basic fact is that some foreign impe-
rialist power is helping and financing some
youngmen and misleading them to turn
extremists. This way they are trying to dis-
rupt the unity and integrity of our country.
But the Congress(I) party and their Govern-
ment at the Centre do not bave the moral
courage to name that foreign imperialist
power and to put them in the dock for
engineering the disturbances io our country.
That is why they are constantly attacking
the opposition parties.

One question naturally ariscs as to how so
much of arms and ammunition came to be
accumulated in the Golden Temple 7 Who
brought it, how was it brought ? What were
your intelligence agencies doing 7 The
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ineffectiveness and failure of the intelligence
department has been proved again and agaic.
It has been proved in Punjab. It has been
proved in the assassination of our late Prime
Minister and it has been proved in the post
assassination incidents. So you have also to
share some responsibility. The Punjab pro-
blem was not in existence prior to 1980 !
This problem has cropped up after 1980 only.
Who is responsible for creating this
problem? Does not the responsibility lie with
the last Government ? Today when the new
Prime Minister is inviting cooperation of the
opposition, we, as a opposition parties are
fully prepared to cooperate with him. None
of us want that the unity and integrity of the
country is disrupted. We all want that our
Sikh brothers are not alienated, that they
may come back in the mainstream of the
country. We will all have to strive together
to find a healthy solution to the Punjab pro-
blem. To find that solution, all those who
are in responsible positions must also talk
responsibly. It will not be proper
for them to talk in an irresponsible
maanner. During the last general elections it
has been said rep=atedly by people in res-
ponsible positions that the opposition parties
are agents and spies of foreign powers. All-
egations have been made that the opposition
had supported the *Anandpur Sahib resolu-
tion’. You must be sincere in finding a
solution to the Punjab problem through
negotiations. We, the opposition parties
have cooperated with the Central Govern-
ment earlier also to solve this problem and
today also we are fully prepared to coope-
rate with the Government,

Sir, about these supplementary demands
of Punjab, the previous Speaker spoke at
length about expenditure on maintaining law
and order. But in the entire booklet I can-
not find any law and order item. Some
demands have been made here and there for
some welfare schemes at various places. This
does not call for any debate I will only like
to ask one question in this connection. A
little while ago a discussion was going on
about the overdrafts of certain States. On
the 18th of this month, in reply to a ques-
tion in Lok Sabha, the hon. Minister of
Finance said that—on 11.1.85 the amount of

*The speech was originally delivered in Bengali.
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overdraft drawn by Punjab was Rs. 92.31
crores. Now you are yourselves running the
Government in Punjab. How will this pro-
blem of overdrafi be solved? You are always
talking about financial discipline. Let that
discipline be enforced in Punjab, so that we
may also learn something about financial
discipline. Again talking about plan expendi-
ture and non-plan expenditure everything is
made very confusing. You should muike
it clear, I also want to learn as to what aie
the plan items and what are non-plan items
of expenditure. I want to clearly understand
whether ‘education’ will be considered a
plan item or will it be included in
Non-plan item? Because in relation to West
Bengal, the bogey of non-plan expenditure
is often raised. Most of the expenditure in
West Bengal referred to as non-plan expen-
diture, is incurred on “education’. Therefore
this plan and non-plan business should be
discussed and clarified properly.

The Central Government who are at pre-
sent controlling the financial affairs of Pun-
jab, bow will they solve this overdraft pro-
blem of Punjab, I will hke to know clearly
from the hon. Finance Minister.

I conclude with the hope that peace and
quiet will return to Punjab soon so that the
unity and integrity of the country is not
disrupted. Let us all cooperate and work
together towards that end. Let a healthy
and peaceful atmosphere return to Punjab
wherein elections may be held peacefully and
the people there may lead a peaceful and
tension-free day to day life. Let the Sikh
brothers of Punjab return to the mainstream
of the country. Let the Central Government
announce its decision soon on the two out-
standing issues, viz., Chandigarh and the

sharing of river waters. This should bs done
without any delay.

SHRIMATI KRISHNA SAHI (Begus-
arai) : Mr. Deputy-Speaker, Sir, 1 fully
support the Punjab Appropriation Bill, 1985
presented in the House by the hon. Minister.
The speech made by the hon. Member just
now does not appear to have any relevance
to the Appropriation Bill. A few days ago
the Hon. Speaker organised some classes to
educate the new M.P.s regarding proceed-
ings of the House. It appears that the hon.
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member did not think it necessary to attend
the classes and did not learn anything. I
mentioned yesterday and earlier also that
the public bad taught them a big lesson,
but they did not understand it.

1984 was a year of crises and challenges
for the country and our Congress Govern-
ment had to undergo an acid test. Our
Government came out with flying colours in
this test. It has been proved by the massive
mandate it got from the people. This shows
that the people of the country have endorsed
the policy of our Government and the
action taken with regard to Punjab problem.
These people have not yet learnt a lesson.
All the big guns of the Opposition have lost
whether it was Chandrashekhar, Hemvati-
nandan Bahuguna, Devilal or Atal Bihari
Vajpayce.

[English]

PROF. SAIFUDDIN SOZ : Why men-
tion members who are not here ? It is

unparliamentary. They are not here to
defend themselves.

PROF. N. G. RANGA ;
correct her.

You should

[Translation]

SHRIMATI KRISHNA SAHI : Hon Prime
Miaister has reiterated firmly that he would
not consider Anandpur Sahib Resolution.
I welcome it and also fully support it- It
should not be accepted when it poses daoger
to the unity and the integrity of the country
and when it is against the Constitution. Seco-
ndly, water dispute and other matters have
been referred to the Sarkaria Commission.
We have also seen that by conceding the
religious demands only, this problem cannot
be solved. This biggest tragedy of brutal
assassination of our beloved Indiraji amounts
to murder of humanity. Her sacrifices are
before all of us. She made a great sacri-
fice for the unity and the integrity of the
country. The role of Gurudwara Praban-
dhak Committee in this matter was far
from commendable, rather it was very pain-
ful. They should have atleast condemned
extremism and collection of arms in the
Gurudwara. But they did not do so. In these
circumstances what is the guarantee that if
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territorial or water dispute and other dispu-
tes are resolved piccemeal, they won't
create any trouble in future for the country ?
Therefore, it is our request that the solution
of problems should be found out simulta-
neously and not piecemeal. Our Government
is fully competent to do so and in future also
the unity and the iotegrity of the country
would be maintained. The Goverment would
keep it in view while taking decisions and
would also take right steps. I am fully confi-
dent that the Government would succeed in
this matter.

Just now, some hon. Member from Oppo-
sition was saying that Buta Singh Ji was
given ticket from Rajasthan. We always
respect all the religions and for us the whole
country is one, its people arc one and we all
are citizens of India. But it will be worth-
while to observe the criterion adopted by
them to give tickets, ¢ g., how many women
have been offered the tickets or how many
tickets have been offered to Sikhs. People
have fully endorsed our policies and all the
citizens of India shzll remain united. We
want to rise above casteism and regionalism.
People have taught them a lesson but they
do not wapt to learn and we are not
responsible for it.

With these words I support the Punjab
Appropriation Bill.

(English)

SHRI N. TOMBI SINGH (Ioner
Manipur) : Sir, I rise to support the Supple-
mentary D:mands for Graats for the State
of Punjab.

Punjab is a strategic State. It is one of the
most advanced States of the country in
agriculture and many other fields, as my
predecessors have rightly pointed out. But,
unfortunately, it is in the grip of insurgency,
the like of which is pot to be seen in other
States. As other hon. Speakers have pointed
out, most of the demands relate to control
of the law and order situation in the State 1
represent a region, Manipur, where there
has been insurgency for the last 3 1/2 deca-
des. When we face insurgency and the
pational leaders advise our people to stop
insurgency, quite possibly, the young people
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there are angry because advancement of the
people in other regions of the country is
greater than that in our region, As I com-
pare Pupnjab with our region, there is only
one thing common. My region is in the
north-east and Punjab is in the north-west.
But it is rather a fact that we do not have
many things in common. It is not the youth
of Punjab who is angry. Itis a very confus-
ing situation that is prevailing. There have
been attempts to blame the entire Sikh
community—blanket blame. Perhaps, that
is not correct. Even so, there have been
tendencies from time to time to encourage
people, the critics of insurgency in Punjab,
to say as if the whole community, the
wholz= State, all the people there are angry.
Let us hope that it is not correct. And it is
not correct also, because in our own
region, the region which faces insurgency for
the last 3 1/2 decades, we have our problems
—problems of industry, poverty, lack of
roads, bridges, lack of facilities for develop-
ment. Practically there is no infrastructure
for normal livelihood. The entire north-east
including Assam and other places, is not
considered viable from the economic point
of view. When the young people of this
region are angry and they adopt the insur-
gent way, there is a point in that. I remem-
ber when the late Prime Minister, Shrimati
Indira Gandhi, was presiding over the
North-Eastern Region Council in Delhi
itself, she said that she could understand
why the youth of the north-east particularly
Manipur, Nagaland, Mizoram werz angry
because the other regions had advanced far
ahead in all respects, particularly in industry
and it was time that we should take up the
developmental activities in that region with
great care and speed.

When we speak of Punjab and make a
reference to deployment of Army and other
security forces for a solution of the insurgent
movement, it has been said very rightly that
military methods cannot solve these prob-
lems. They are only temporary solutions.
Wherever insurgency takes place, we have to
identify the particular problems as to how
the unrest has taken place. We cannot gene-
ralise it. There is something special to
Mizoram and also special to Manipur.
Inside Manipur also—in the valley and the
hills—the problems are different. Nagaland
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is there. Assam is very much in grip of it in
a different character. So, when we speak of
Punjab, we should handle this issue in a
somewhat different way.

It has beza rightly pointed out that since
Punjab is ope of the advanced States in
prosparity and is full of hope and dyna-
mism, the methods to be appiicd for the
solution of insurgency and extremism in
Punjab should be differeat.  Punjab beiog
a border State, the solution should b=z at the
highest polit ¢l level. We appeal 10 all the
political parties, particularly the Opposition
partiss thit a time has com: when they
should not take advantage of the partics,
the views, the conferences or tha rzsoiutions
that directly or indirectly encouracs extre-
mism in Punjab. It is a tim: when they
should have a national view and work to-
gether forgetting about their political bar-
riers and political differences with the ruling
party. With these words [ express my
desire for quick recovery of Punjab t .m
the shock it has had from the spell of ia-
surgency. It should prosper. A solu'ion
should be found which shou’d be wall
thought out, well planned so that there will
be no ehance for incubation any further.
Now apparently peace is there but this
peace should not be regarded as permanent
peace, as lasting peace. We should have
lasting peace there and we should give no
chance to any extremist group now to in-
cobate in this State or in any other State in
the country.

SHRI V. SOBHANADREESWARA
RAO (V.jayawada) :  Mr. Deputy-
Speaker, Sir, it is really very painful that
the Supplementary Demands for Grants are
being discussed in this House. Actually,
it is a task which should have been under-
taken by the people elected for the Punjab
Assembly but since the Assembly is kept
in suspension, this issue has come before
this House. But I would like to te!ll you
that this is a very unfortunate situation
because the economy of the State which is
mainly responsible for taking India on the
agricultural map of the world, which has
been on the forefront in achieving Green
Revolution, in crossing the results of seve-
ral Asian and Western couatries in the
matter of wheat, production is now crip-
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pled. A State which has attained the
highest per capita income and where th?
Gandhian ideology, that is, the small-scale
and cottage industry sector has advanced
like anything, has now come to the pre-
sent sorry state of affairs where everything
has gone to the winds. I would like to
remind you that apart from all this, the
Punjabi pzople, the Sikh people are the
people who are known for defending our
frontiers. Actually in our Army, more
than ten per cent come from Pupjab and
almest from every family, there will bea
person who will be working in the Army.
Day in and day out, in winter or in sum-
mer, they keep a vigil on the frontiers of
our couatry. Unfortunately, now a situa-
tion has coms where some misunderstand-
ings have arisea between vast sections of the
population. I believe the issues are not
very intricate.

If I remember correctly, in fact, in regard
to Chaad'garh the concerned parties had
almist ¢cyme to an understanding that
Chandigariz was to be given to the Punjab,
but Haryana should bz given the necessary
financiil assistance toc coastruct its own
capital. The Governmsnt of India which
has spent more than hundreds of crores of
rupees on Asian Gamszs should not feel
much difficulty to help Haryana in financial
assistance if it is felt pecessary for cons-
tructing a capital for Haryana to solve the
Punjab problem.

( Interruprions)

Now, I come to the shariog of waters
between Haryana and Punjab. Previously
there was a d.spute between Andhra Pradesh,
Karnataka and Maharashira on sharing of
water of the Krishna River. Bachawat
Triounal was instituted to resolve this dis-
pute It heard the arguments of all the
three State Govaruments. Atlter considering
all the aspects, and also considering the
engineering and legal aspects, it gave an
award that so much quantity of water
would be shared by Maharashtra, so much
by Andhra Pradesh and so much by
Kuarnataka, All the States agreed to this
award. Now, as per the Award we are
utilising the water to our best uses.
Similarly, regarding sharing of waters bet-
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ween Punjab and Haryana a Committee
like the Bachawat Tribunal can be instituted
to arrive at an amicable solution,

Now, I come to the dispute regarding
territorial areas. People of Andhra Pradesh
are quite familiar with some problems
regarding territorial areas. We were in the
composite Madras State. Then Andhra was
formed. Later the Nizam State was divided
into three parts. Some were merged into
Masharashtra, some into Karnataka and
some into Andhra Pradesh. Here also there
was a Committee which went into this
matter and gave its verdict. So here in
this case also a high-poewered Committee or
body can be instituted to s -lve the territorial
problem, including that of Fazilka and
Abohar.

During the last few days I have heard any
number of times from any number of hon.
Members regarding the Anandpur Sahib
Resolution. Here I would respectfully
submit that speaking one bundred times a
liec does not make it a truth. We reiterate
that none of the political parties represen-
ted here ever supported the Anandpur
Sahib Resolution. In fact, some of the
political parties asked the Central Govern-
ment to take action against the extremists
who were using the Golden Temple for their
nefarious activities which were against the
interest and safety of this country. But
this Government took so much time to take
action. Was it not the failure on the part
of the Government of India to take timely

action 7

Punjab Assembly was suspended, Presi-
dent’s Rule was imposed and very high
and efficient officers like Shri B D.
Pande and others were catrusted the task
of rooning the State. In other words the
State was put directly under the control of
the Central Government. It had taken
the reins of the governance of the State in
its hands and during that time it allowed so
much quantities of ammunition and arms,
including anti-aircraft missiles, into Golden
Temple. One fails to understand how all
this went into the Golden Temple without
the knowledge of the Central Government.
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What is your border security police
doing ? What is your intelligence network
doing 7 Where is our country’s defence ?
Where is our country's safety ? So, 1
humbly submit that, all past is past. As
the Prime Minister has said very recently,
let us forget the past. Let us try to solve
the problem of Punjab. Mr. Deputy-
Speaker, I appeal to both the Akali Dal and
the Government of India and all the peace
loving citizens interested in the prosperity
of the country to help in the solution of
Punjab problem and for restoring nor-
malcy.

I thank you for giving me ar opportunity
to place my view point,

PROF. NARAIN CHAND PARASHAR
(Hamirpur; : Sir, I rise to support the
Demands for Supplementary Grants sub-
mitted to this House by the Minister for
Finance. The grants amount to Rs. 35.57
crores.

I would plead with the Minister, through
you, that Punjabs’ case should not be lost
simply because the State is not represented
in this House and because there is no
popular Government in that State. Sir,
Punjab has been very much on the march to
progress and it has been established by the
fact that 639, of the total procurement of
wheat for the entire country has been done
by Punjab. I am quoting the figures for
the year 1983-84. 459 of the total procure-
ment of rice in that year has also been done
by Punjab for the whole of the country. So,
keeping in view these two figures, we have
to salute the farmers of Punjab and also
take note of the progress made in that
State.

But, Sir, there are some very important
things which I would like to bring to the
notice of the hon. Minister for Finance.
Punjab has not been getting its due. We
were also part of the Punjab but fortunately
our leader, Dr. Y. S. Parmar led the people
of Himachal Pradesh into a beautiful State
and a strong State and Indiraji inaugurated
Himachal Pradesh as the 18th State of the
Indian Upion on the 25th of January, 1971.

We are happy in our progress and in the
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progress of Punjab. There are so many
joint projects between with Punjab and
Himachal Pradesh. Though we definitely
retain our separate identity and take Hima-
chal Pradesh on the road to progress, we
would also like that Punjab should not lag
behind and in this case, T would like to
plead the case of Punjab for the Seventh
Five Year Plan. The annual Plan for
Punjab has been stagnating at Rs. 440
crores. It has been the case in 1983-84.
It is also the case in 1984-85. But it
is not the case with any other State.
While Punjab spends the least amount on
establishment on its services and more on
development, it is unfortupate that this
State has been subject to discrimination.
Even in the case of mobilisation of additio-
nal resources, the then Minister of Finance,
Shri Pranab Mukherjee was on record to
say, ‘“When the popular Government comes
there which is likely to happen soon, this
question can be taken up”. So, inthe
absence of a popular government the
additional resources have not been mobilis-
ed, with the result that the Punjab’s
economy has been stagnating and its Plan
figures have been fixed., What I mean is
this. In the case of other States, the Plan
figure for 1983-84 has been subject to an
increase for 1984-85. But in the case of
Punjab, it has not been dope. It has been
kept at the same figure, This is whatl
mean by stagnation,

Secondly, now the Sixth Five Year Plan
was of the order of Rs. 1957 crores. I plead
with the Minister of Finance and the Plann-
ing Commission that io the Scventh Five
Year Plan, Punjab should be given its due
and the projected figure of Rs, 4500 crores
should be adhered to. Then, Sir, there are
some rail projects common to Himachal
Pradesh and Punjab which have been
pleaded by both the State Governments
and which should be expedited. There
is one project called Nangal-Talwara railway
line which passes through some areas in
Punjab, then in Himachal Pradesh, and then
again in Punjab and as a link to that,
Morinda-Chandigarh line was alao suggested
so that Chandigarh is brought on this line.
That should also be accepted because
Punjab would develop very fast if Chandi-
gsarh has been given an alternative route
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_from Himachal ”!;ide to Pathankot, which
will be a shorter route. -

19.00 brs.

The Thein Dam Project has been there
for a pretty long time. For the last 20
years, nobody "has paid  attention to it.
The catchment area comprises three
States, like a’-triangle,"Himachal Pradesh,
Pupjab and Jammu and'Kashmir. ; There is
a bilateral' agreement { between Punjab
and Himachal Pradesh and between
Punjab and Jammu and Kashmir. Yet
the Planning Commission has only given
a conditional clearance to this project.
What we want is that it should not be
subject to sharing of waters and power. It
is a big project and the sharing is to be done
within the States Yof the Indian Union,
While the'waters flow to}Pakistan, we dither
with our solution to this problems we do
not give approval to the project and we do
not execute it, with the result that the
economy of the nation is suffering. 1 would
plead with the Planning Commission to
give total clearance to it. The Ministry of
Finance should provide adequate funds so
that the Thein Dam project is taken mp on
a priority hasis.

Similar(y, I would also plead for more
funds—funds for Punjab. The thermal
power plant at Ropar was built in
record time.¥ Indira Ji laid the foundation
stonc and within three years it was com-
pleted. The people of Panjab have shown
that they bhave the’ capacity, .the aptitude
and the energy to do what they want to do.
Let us give them the nccessary funds. Let
this Parliament give  funds to Puanjab. If
there is no Assembly in' Punjab, let this
Parliament, this Lok Sabha, act for [ the
people of Punjab. Let us look after the
welfare of the pecople of Punjab. We want
the present Himachal Pradesh created on
the basis of Pahari language and culture
and the modern Punjab to prosper as good
neighbours. We are against merger, as
proposed by some gquarters. We wish them
well, as they are constituted at present.

We want the solution to Punjab problem
to take place immediately so that a popular
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Government is restored and, till the time a
popular Government is restored, 1 would
plead with the Minister of Finance to look
from the point of view of p=ople’s represen-
‘tative as if he has been clected from the
State of Punjab and then what he would do
for the State of Punjab. That should be
the approach of the Minister of Finance
towards the solution of the Problems of the
Punjab State.

With these woids, I support the Supple-
mentary Demands for Grants for Punjab.

PROF. N.G. RANGA (Guntur): Mr.
Deputy-Speaker, Sir, ] do not want to go
into all those details at this stage. Butl
would l'ke to make an appeal to the people
of Pupjab and, particularly, our Sikh
friends to take a leaf from the experience of
Italy vis-a-vis the Papal State there and see
that however much respected the high Prie-
sts are, they should be appealed to by the
Sikh masses to confine their activities to
their religion, religious way of looking at
things and not interfere in politics as they
have peen doing till now.

I am extremely sorry that the high Priests
have taken the line that they have taken in
not positively disapproving of the tragic
things that had happened and also in not
disapproving the ghastly assassination that
had taken place at the hands of three of
their co-religionists. 1 strongly disapprove
of their high and mighty attitude in regard
to the Government of India and the people
of India as a whole and going about saying
that they would not allow their people to
resile even by an inch or by an jota from
what Is known as the Anandpur Sahib
Resolution. It must be understood that
the core of the Anandpur Sahib Resolu-
tion is a demand for the creation of a
separate Suate, a State which would not owe
much of an allegience to the Indian Union
as a whole.

The whole of this country has already
decided, excepting those areas where you
did not bave elections, that we are not
going to allow the creation of an indepen-
dent State within the Indian Union, posing
itself as a rival to India. We do not want
repetition of what has happened on the
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castern side of Pakistan in those days. We
do not want to allow other countries to try
and take advantage of this demand and
this attitude of our people in Punjab in
order to worsen the situation that is there
between India and Pakistan. Unless they
learn their lesson, they read the writing on
the wall, so far as the mandate of more
than 600 million people in our country is
concerned, they would be making a very
great mistake and they would be drawing
upon our goodwill much to their harm. It
is no good thinking in terms of wvarious
parties. Let us all remember the will, the
feclings and the emotions, of more than 600
million people who have expressed them-
selves in this clection. When they were
voting for the Opposition or when they
were voting for Government, they made it
very clear.

I would like to appeal to the people of
Punjab to realise what they owe to their
own martyrs, to their own freedom fighters
who had fought for the freedom of lndia.
They did not fight for the freedom of
Punjab alone or for Sikhs alone. They
fought for the whole of India, from Bhagat
Singh, right up to anybody else. They
would be doing an irreparable injury to the
memory of those great martyrs if they were
to persist in their impossibly anti-Indian
attitude.

I appeal to the priests as well as their
leaders to take a lesson from the manner in
which our own national leaders have be-
haved in regard to that resolution that was
passed on the banks of Raviin 1929 under
the previdentship of Jawaharlal Nehru.
Then we decided that we should bhave com-
plete independence for India. But, at the
same time, when we achieved our freedom,
we did reconcile ourselves to our member-
ship of the Commonwealth and also the
United Nations. Similarly, they should be
prepared to exercise similar statesmanship
and modify their Resolution and then make
themselves happy fellow members of our
country.

PROF. SAIFUDDIN SOZ (Baramulla) :
1 have just now beard three brilliant spe-
eches from Prof. N.G. Ranga, Prof. Narain
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Chand Parashar and Shri Tombi Singh. It
is very difficult to differ with the ideas they
have expressed on Punjab. But earlier to
them, Shri Girdhari Lal Vyas....

(Interruptions)

I have said that I have appreciated the
three speeches. From these three speeches,
1 accept every word.

Earlier to them, Shri Girdhari Lal Vyas
has spoken. He is an elderly person. 1
respect him. But sometimes he gives an
impression that he should not be taken
seriously.

Today, for once, 1 am requesting Mr.
Deputy-Speaker and the Minister for
Parliamentary Affairs here that they must
go through the records.

(Interruptions)

He has said it in his exuberance. In one
of his sentences, he held that the entire
community of Kashmiris was anti-national.

SEVERAL HON. MEMBERS : Never.

PROF. SAIFUDDIN SOZ :1 say that
the Minister of State for Parliamentary
Affairs and the Deputy-Speaker should go
through the proceedings. Shri Girdhari
Lal Vyas should withdraw his words.

(Interruptions)

The Minister of Parliamentary Affairs
should go through the proceedings and ex-
punge those remarks or else he should

apologise or else’ 1 will raisc a privilege
motion.

(Interruptions)

Anyway, he withdraws any derogatory
remark. He should not have gone to that
extent. That is my point.

SHRI B. K. GADHVI (Banaskantha) :
Right now he is sayving he did not utter

any word.

(Interruptions)
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PROF. SAIFUDDIN SOZ : I entirely
agree with what Prof. N.G. Ranga, Prof,
Narain Chand Parashar and Shri Tombi
Siogh have said.

They want resolution of the Punjab prob-
lem. T also want resolution of the Punjab
problem. But when 1 saw these figures, I
paused and thought about it. All this money
is meant for jails and police administration.
When there is an atmosphere of violence in
the country, you wiil have to have more
jails and more jeeps for police officers, more
wireless sets and more of jail administra-
tion. 1 feel that this is the time after the
sacrifice of Shrimati Indira Gandhi—nobody
can deny that she made a sacrifice because
she wanted India to be united, she stood for
India’s integrity, and so do I and every one
of us—But [ suppose yoo cannot pump
another dose of violence in Punjab. Of
course, these Demands for Grants will be
accepted, they will be passed just now. But
kindly think over this : you cannot resolve
the Punjab problem in an atmosphere of
violence. So, I have moved these Cut
Motions which relate to Demands Nos. 11
and 12. I want resolution of the Punjab
problem under normal conditions through
negotiations, 1 want peace in Punpjab ;
nothing more and nothing less. ( Interrup-
tions) Mr. Vyas, for a moment, kindly be
serious. You are bringing in, again and
again, the Anandpur Saheb Resolution. You
must think of the expressions uttered by
Prof. Ranga. He also talked about Anand-
pur Saheb Resolution, but he did not charge
any one of us that we supported the
Anandpur Saheb Resolution. Every time
you stand up and say that the Opposition
supported the Apandpur Sabeb Resolution...

(Interruptions)

SHRI HARISH RAWAT (Almora):
Your Party has not condemned the Akali
Dal for standing by the Anandpur Saheb
Resolution.

(Interruptions)

PROF. SAIFUDDIN SOZ: We have
condemnsd terrorism, we have condemned
violence in Punjab, and we bave not accepted
the Anandpur Sabeb Resolution. We have
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not accepted the demand of the small,
microscopic section in Punjab for a nation-
hood; it may be ‘Khalistan® or it may be the
Sikhs calling themselves ‘Sikh Nation® or it
may be Anandpur Saheb Resolution. All
the three put together means a kind of
secessionism, a State within the State, and
that cannot be granted.

SHRIB. K. GADHVI: Wags it not the
position of he Oppositionthat the Anand-
pur Saheb Resolution should be discussed
at the table as if it wasa matter for
discussion 7

(Interrupsions)

PROF. SAIFUDDIN SOZ : 1| say here
that we did not support the Agnandpur
Saheb Resolution.

When you talk of the Akalis, do you talk
of Mr. Longowal or Mr. Tohra or Mr.
Balwant Singh ? I had a long talk with Mr.
Balwant Singb in Calcutta last year and he
said that the Akali Dal and, for that matter,
the Sikh Community do not stand for
secessionism, they are a part of India, they
will live in India and die in India. You
(congressmen) did not allow me to speak
on what Harkishan Singh Surjeet told to his
Partymen. Lt. Gen. Arora has reminded
all Members of Parliament and he was
speaking on behalf of the National Sikh
Forum and he has reguesied you not to
paint the Sikhs black and that they stand
for India’s unity and iategrity. You have
to accept them for their words. I must tell
you that we condemn terrorism, we con-
demn violence and we do no! accept the
Apandpur Sahsb Resolution. We stand for
India’s unity and integrity. We want you
to have negotiations, peaceful negotiations.
We want you to solve the Punjab problem
in the Gandhian way, because the kind of
force you are pumping into Punjab will not
resolve the crisis and the atmosphere of
bickering between the Hindus and the Sikhs
will continue. We do not want that kind of
a situation there. Particularly our State is
the hardest hit because Punjab is our life-
line; 1 have told you that our tourism, in
fact on the entire economy, is in a shambles
because of Punjab. Therefore, 1 press my
cut motions because there is a difference in
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attitude although the spirit behind the
speeches made from the Treasury Benches I
accept.

[Transiation)]

SHRI RAMESHWAR NEEKHRA
(Hoshangabad) Hon. Deputy-Speaker,
Sir, I rise to support the Punjab Appropria-
tion Bill 1935. I am not going to repeat all
those points which have already beecn
mentioned here. But the points’ Soz Saheb
put forth here would have proved very help-
ful to solve this problem, had he put them
forth carlier. I want to tell Soz Saheb
through you that the role of the Opposition
in such matters has been very controversial.
Today you might have changed your opi-
nion, taking into account the people's man-
date and opinion in India.

{English]

PROF. SAIFUDDIN SOZ (Baramulla) :
Go through the record. 1 always have the
same opinion.

[Translation]

SHRI RAMESHWAR NEEKHRA : But,
prior to this when you convened the meeting
of opposition parties, you had also invited
the Akali Dal and at that time Akali Dal
presented Anandpur Sahib Resolutior. You
neither criticized nor protested against this
Resolution at that time. On the contrary
Farooq Abdullh Sahib always pleaded for

the Akalis.

Our party and our leader, who sacrifised
her life for the country, had always been
praising the heroic deeds of the Sikhs. She
had a good opinion about the Sikhs. She had
always been of the view chat the Sikhs are
integral part of India. When she was asked
to remove Beant Singh and Satwant Singh,
Madam Indira Gandhi had said that if the
Sikhs were removed from her place, they
won't find a place anywhere in the country.
She had such a great respect for them.
So it is not correct to say that our
party or our leader had the feeling that all
the Sikhs were supporters of Akali Dal,
Akali Dal tepresented a few persons and not
the whole Sikh community. This has been
proved fully during 1984 elections.
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1 do not want to go into all these things.
Our Hon. leader, Rajiv Gandhi invited all
the opposition parties with an open mind to
come together to solve the Punjab issue.
But your role has never been clear in this
matter.

I want to request you that all of us should
oppose the Anandpur Sahib Resolution
keeping in view the national interest.
We should support the demands of the
Sikhs in general and also make efforts to
solve their problems. If it is done, perhaps
this problem may be solved early.

With these words, I oppose the cut motion
you have placed before the House. A
demand for Rs. five crores has bzen made in
it to ba spent on administration, jail and po-
licewhich is inevitabla. I thank the authorities
of Punjab for demandiug that amount for
such a big State hke Punjab which is facing
a major law and order problem. Certainly,
there was demoralisation in adm.aistration a
year baczk but today it is no more ihere.
Offizers and othzr personne! are also trying
to solve this nroblem At a time when ths
police, the administration and the public are
engaged in solving this problem, ! oppose
the cuat motions tabled by the hon.
Member with regard to those demands and
I support the Punjab Budget presented
here.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Mr. Deputy-
Speaker, Sir, I am grateful to the hon.
Members for having taken part io the
Debate. [ value their views and also I have
noted down the suggestions made and the

views expressed by them.

Sir, in the very beginning, when this
Debate started, 1 thought that I should not
touch upon the political aspect of the matter
and that I should dea! with only the econo-
mic aspect of the matter. Still I maintain
this and I confine myself to this. But, Sir,
whea I heard the speech that was made by
our veteran freedom fighter and old
Gandbian, 1 am compelled to say something
about the speech. Sir, here is a man who has
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appealed to the people of Punjab. T am not
a person who is saying anything against the
views expressed by the hon. Member from
Jammu and Kashmir. 1 share his views so
far as the first part of his speech is concer-
ned where he agreed with the expression that
has been made by the three hon. Members of
this august House.

Here I want to say only one thing about
the situaiion which was prevalent in Punjab.
Have our Administration, after June 1984,
and the people of Punjab, risen to the occa-
sion ? The question is whether they have
overcome the difficulty, the turmoil, the dis-
turbance etc. which were there 7 They faced
these things very bravely. Here I can tell you
one th'ng. Even though there was distur-
bance, even though those things would have
come in the way of the developmental acti-
v.ties and the economic activities of Punjab,
in fact, they bave not come. The credit for
this goes to the people of Punjab. Here I

want to make the position very clear by
giving the facts.

During [1983-84, Pupjab produced a record
guantity of 94 lakb tonnes of wheat and
45.36 lakh tonnes of rice contributing to
62.3 per cent and 35.1 per cent respectively
to the Central pool. During the year 1984-85
also, upto the 31st December, 1984, 50.03
lakh tonnes of wheat and 68.33 lakh tonnes
of paddy have been procured. During the
Kharif season bonus was paid to the farmers
at the rate of Rs. 3 per quintal of paddy
procured by the State agency. This bonus
was paid along with the price directly to the
farmers. An amount of Rs. 20 crores has
been dishursed in this manner.

During the Sixth Five-year Plan Punjab is
set to achieve an addition, which is a record
addition, of 659 M.W. to its generation capa-
city. Now, what is their performance ?
Here 1 may bring to your notice facts about
performance so far as generation is concer-
ned. The Punjab State Electricity Board
has won an award of Rs. 3.16 crores for the
performance of the Guru Nanak Dev Ther-
mal Plant, Bhatinda. The plant load factor
has risen from 41.3 per cent, in 1981-82 to
57 per cent during 1983-84. The perfor-
mance of the Guru Nanak Dev Thermal
Plant, Bhatinda was the bhighest during
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1983-84. It was 57 per cent plant load factor
and this performance has been recordasd
here out of all the thermal units of the same
capacity in the country.

About sterilisation, Punjab has been given

a cash award of Rs. 2.5 crores for being the
third best category State in respect of
Family Planoing.

Sir, Punjab has been given a cash of
Rs. 2.5 crores for being the ‘best’ (Third
category) State in respect of Family Plann-
ing, achieving 1,40,246  sterilisations
(109.6 %5) compared to the target of 1,28,000,

In regard to Elementary Education and
Adult Literacy, Punjab has won an award of
Rs. 1.12 crores for performance ia the enrol-
meat of girls in the age group of 6—14 and
adult literacy for women. Against the target
of 12.02 lakh girls during 1983-84, 12.83 lakh
girl studeants were enrolled. 74,703 women
were enrolled under the Adult Education
Programme, out of the total achievement of
1,13,113 (Male and Female) against the tar-
get of 1,00,000 (Male and Female).

Sir, an incentive boaus of Rs. 1.86 crores
has been given to Punjab for exceeding the
target for providing basiccivic amenities to
the Slum Population. Agaiost the target of
1,65,000 slum dwellers, the State covered
1,90,616, giving a percentage achievement of
115.53.

SHRI C. JANGA REDDY
(Hanamkonda) : Sir, we koow all
these things. We want 10 know how the
Government is going to serve the people.

SHRI JANARDHANA POOJARY : Sir,
we are stating the present economic condi-
tion of the State. The criticism is that this
situation should not have arisen in that
State and we should not have come to the
present situation of discussing the Supple-
mentary Demands for Grants for Panjab. |
agree with their views. But I would like to
mention what was the situsation and what is
the performance of the Central Government
during the President’s rule.

Now, in regard to the reliefl measures in
the agricultural sector, the State Govern-
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ment with the assistance of the Government
of India and “NABARD’ has come out with
a programme of massive cooperative credit
assistance to Punjab farmers totalling
Rs. 160 crores as short-term loans for the
current kharif season and over Rs. 56 crores
as long term cooperative loans. To remove
any credit blockade due to the disturbed
conditions, the Government also decided to
extend the period of recovery of the short-
term and the long term loans ending on the
30th June, 1984 upto the 3Uth Scptember
1984 and the 31st December 1984.

Sir, from these facts, we cannot say that
there is stagnation in economic development
and economic activities in Pupjab. But
what 1 want to make clear here, in this
august House, is that the brave farmers, the
workers working in the factories in Punjab,
the people who are governing the State
administration have been doing their duties
in an exemplary manner and they are dis-
charging their duties along with the rest of
the country and we should congratulate
them on their success in all these fields.
Even though there was turmoil and distur-
bance in the State, the people of the State
did not 2t all deterred from the economic
activities.

Here 1 would like to remind the hon.
Members that while taking part in the
debate on the Motion of Thanks to the
President the hon. Prime Minister had
stated that we would solve all these pro-
blems in the near future. He had also
stated that he would look forward to the
cooperation from the Opposition parties
here in this House as also outside the
House. So, it is the duty of the Opposition
Party, as stated by the hon. Member from
Jammu & Kashmir that they should extend
their full cooperation in this regard. It is
not a party issue. It has been made very
clear by the hon. Prime Minister that it is a
national issue. It is in the interest of the
country and it is in the interest of the unity
of this country that all of us sit together
and make our united efforts to solve this

problem.

Now, here Sir, I want to repeat again at
the cost of repetition, that here is a veteran
Parliamentarian, a freedom fighter aged
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about 84, he spoke in the interest of the
nation and in the interest of the integrity of
the nation which has been endorsed by the
Opposition people also. This is the voice
of the nation, this is the voice of the people
of this country, who endorsed it by giving
a massive mandate so far as the integrity
and unity of the country is concerned.

I appeal to the hon. members in the
interest of the nation, let us sit together,
solve this problem, negotiate and come off
with a solution. This is the only request
that 1 am making.

MR. DEPUTY SPEAKER : I shall now
put the Cut Motions moved by Prof.
Saifuddin Soz to the vote of the House.

The Cut Motions No. 1 and 2 were
put and negatived.

MR. DEPUTY SPEAKER : I shall now
put the Supplemezntary Demands for Graats
(Punjab) for 1984-85 to vote.

The questijon is :

““That the respective Supplementary sums
not exceeding the amounts on Revenue

Account and Capital Account shown in
the third column of the Order Paper be
granted to the Presidzant out of the Con-
solidated Fund of the State of Punjab to
defray the charges that will come in
course of payment during the year end-
ing the 31st day of March 1985, in res-
pect of the following demands entered
in the second column thereof :

Demand Nos. 10, 11, 12, 14, 16, 18, 19,
20, 24, 25, 26, 29, 31, 33,
34, 37,39 and 40.”

The Motion was adopired.
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JANARDHANA POOJARY) : Sir, I beg
to move that lzave be granted to introduc: a
Bill to authorise payment and appropriation
of certain further sums from and out of the
Consolidated Fund of the State of Punjab
for the services of the financial year 1984-85.

MR. DEPUTY SPEAKER : The question
is :

““That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
the State of Punjab for the services of
the financial year 1984-85.”

The Motion was adopred.

SHRI JANARDHANA POOJARY : Sir,
I introduce*® the Bill.

Sir, T beg to move®® :

*“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Punjab for the services of
the financial year 1984-85, be taken into
consideration.”

. MR. DEPUTY SPEAKER : The question
15

“That the Bill to authorise payment aad
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Punjab for the services of
the financial year 1984-85, be taken into
consideration.”

The Motiian was adopted.

MR. DEPUTY SPEAKER : The House

will now take up clause-by-clause considera-
tion of the Bill. The question is 3

“That Clauses 2 and 3 and the Schedule
stand part of the Bijll.”

The Motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

*Published in Gazette of India Extraordinary, Part I1 Section 2 dated 24.1.1985.
**Introduced/moved with the recommendation of the President.



